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 The appellant is a stock broker registered with the Securities and Exchange 

Board of India.  The certificates of registration of as many as 227 stock brokers 

including the appellant have been suspended for a period of six months on account of 

non-payment of the outstanding registration fees due from them.  This order has been 

passed by the whole time member on 29.10.2009 which is to take effect on the 

expiry of 21 days from the date of the order.  The learned counsel for the appellant 

states that his client would pay the entire outstanding amount including the principal 

and the interest thereon and that it should be allowed to continue with its business as 

a stock broker.  The offer made by the appellant is fair and reasonable but the 

impugned order provides that the certificates of registration of all the stock brokers 

mentioned therein shall remain suspended for a period of six months or till such time 

the outstanding registration fee is fully paid, whichever is later.  We need not 
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examine whether such an order could be passed because the learned counsel for the 

respondent Board has, on instructions from an officer who is present in Court, states 

that the order against the appellant shall not operate with effect from the date when it 

deposits the entire amount due from it.   The appeal stands disposed off as per the 

statement made by the learned counsel for the Board and the impugned order 

accordingly stands modified qua the appellant.  No costs.  

 

  
    
    
   

       Sd/- 
                     Justice N. K. Sodhi 
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